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Bomb Scare In Ail. Plane
6666. Shri Atam Das: Will the 

Minister of Tourism and Civil Avia- 
tfam be pleased to state:

(a) whether it is a tact that an Air- 
India Boeing was forced to halt at 
Dum Dam on the 6th July, 1M7 as a 
time-bomb was alleged to have been 
kept in the plane;

(b) whether an enquiry has been 
held in this regard; and

(c) if so, the findings thereof?

lh e  Minister of T t n t a  and Civil 
Avtotfas (Dr. Karan Singh): (a) to
(c). Yea, Sir. On Thursday the 6th 
July, 1867, an unidentified person 
gave the Air India Trafic Offlc* 
Santa Graz (Bombay) a warn***

over the telephone that the Air India 
Plane operating the Tokyo fight
would be blown up within twelve 
hours Immediately the Air Indi» 
Manager, Calcutta wte contacted on 
telephone and asked to carry out 
anti-sabotage checks as laid down in 
the Corporation’s standing instruc
tions Nothing incriminating was 
found on board, but the check delay
ed the arrival of the aircraft in 
Bombay by about 2} hours, and the 
departure of the Bombay—New York 
flight by approximately 1$ hours.

Equal representation to Women in 
the Rajya Sabha

6667. Shri Aiam Das: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that the 
All-India Women’s Voluntary Associa
tion has demanded for equal repre
sentation in the Rajya Sabha;

(b) whether Government are 
considering to make necessary amend- 
ments in the Representation of the 
People Act, 1950 to that effect; and

(c) if so, when?

The Deputy Minister in the Minis
try of Law (Shri D. R. Chavan): (a) 
No such representation has been re
ceived by the Election Commission or 
by the Government.

(b) No, Sir.
(c) Does not arise.
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